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they obtain signature of the family head. The most important point is that there is all likelihood of 
mistakes to be committed while preparing the final details. The procedures which were being 
adopted during Census exercise recently, no opportunity was given/available to the individual 
person for checking the details enumerated by the enumerator about him and his family, 
because, the Government considers that the details of the Census should be kept secret. It is 
also important to note that the details so enumerated will form basic data for issuing Unique 
Identification Number. 

 I appeal to the Government to provide ample opportunity to individuals concerned to check 
their particulars, including the details about caste, that they have given to enumerators, as is 
done in voters list. 

Demand for Government’s clarification on the proposed 
changes in the Patent Act 

 DR. T.N. SEEMA (Kerala): Sir, I would like to draw the attention of the House to the 
unreasonable demand to change the Indian Patent Act and the PMO Note on this issue. 
According to the news report, the PMO has sought the opinion of various Departments 
regarding amendment of some important provisions of the Indian Patent Act. This report also 
states that PMO’s suggestion is based on a submission of Organization of Pharmaceutical 
Products of India, an association of pharmaceutical multinational companies. The proposal 
contains introduction of data exclusivity, patent linkage and amending section 3(d) of the Patent 
Act. Such amendment would compromise the ability of the Indian industry to produce low-cost 
generic versions of new drugs and would increase dependency on MNCs. 

 Considering the serious consequences of the proposal, I demand that the Government 
should clarify the following: The contents of PMO’s proposal and the reasons for the proposed 
Government stand on the proposal. 

Demand to take steps for making Tuticorin as the 
Hub Port in South-East Asia 

 SHRI PAUL MANOJ PANDIAN (Tamil Nadu): Sir, it is very vital for the Tuticorin Port Trust 
to develop the Outer Harbour Project with an outlay of about Rs. 4350 crores. If work on the 
Outer Harbour Project is expedited, it will bring about rapid growth in terms of volume  
and revenue. Keeping in mind the geographical advantages of Tuticorin Port, the Outer  
Harbour Project should pave the way for establishing Tuticorin as South Asia Hub Port in the 
near future. 

 In order to cater to the increased volume of bulk cargo and containerized traffic, we request 
that the inner harbour may be developed to bring 12.80 Mtrs draft in Port and the establishing of 
second container terminal be expedited. 

 In view of the strategic location of Tuticorin Port, if world standard ship-building yard and 
dry dock are established in Tuticorin, it can generate employment opportunities in the hinterland 
and the southern districts will be benefited. 



 197

 Tuticorin Port has approached the State Government to allot about 2000 acres of additional 
land in the vicinity of the Port for the development of the port, as the available land is not enough 
for future projects. The district administration has already surveyed and identified suitable land 
for the above. 

 The formation of SEZ (Food Processing and EXIM Warehousing Zone) at Tuticorin Port is 
essential. 

 Tuticorin is an ideal place for the development of water-based sports activities, like ports of 
Kerala, Andaman and Maldives, to develop tourism. 

 Therefore, I urge upon the Government to initiate immediate steps for establishing Tuticorin 
as the Hub Port of South-East Asia in the near future. 

Request to bring changes in the management of 
Trivandrum Airport in Kerala 

 SHRI M.P. ACHUTHAN (Kerala): Sir, Trivandrum Airport is celebrating its 75 years in Civil 
Aviation this year. This airport was elevated as an international airport on 1.1.1991. 

 From that day onwards Trivandrum Airport was functioning as an independently 
administered airport with Airport Director having financial powers for sanctioning development 
projects and powers to recruit Group C and Group D employees from local employment 
exchanges. 

 The above status was tumbled down by AAI Office Order dated 29.8.2007 instructing the 
Airport Director, Trivandrum Airport to report to Regional Executive Director, against the spirit of 
existing gazette notification. 

 The financial powers for sanctioning development projects and powers to recruit Group C 
and Group D employees from local employment exchanges are no more vested in the existing 
Airport Director. Now the development projects are creeping at snail’s pace or blocked at the 
office of Regional Executive Director, Chennai, and the recruitment to new and retired vacancies 
are in standstill. 

 There are hundreds of families who lost their land and means of livelihood for the 
development of this airport and denial of job opportunities to them at the airport is unjust. 

 All these lopsided actions are hindering the development of Trivandrum Airport for the past 
four years. 

 Also the issues relating to officers and other employees of Trivandrum Airport including inter 
seniority of common cadres has not been finalized by Airport Authority even after 16 years of 
passing AAI Act by affecting the morale of workforce. 

 So, I urge upon the Minister to immediately address these issues and take appropriate 
action to solve the problem. 




